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NormricaTioNs UNDER CoMPANIES AcT,

1956 AND RE. DELIMITATION OF PARLIA-

MENTARY AND  ASSEMBLY  CONSTITU-
enaizs W Tamar Napu,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
IN THE MINISTRY OF LAW

STICE AND COMPANY AFFAIRS
SHRI 8.D. PATIL) : 1 beg to lay on the

ro—
A copy of Notification No, G.SR.
R e B vt

MARCH 27, 1879

a0

laid
published in  Gazette of Indin dated
the 1gth March, 1 msking cor-
tain alternations B:%mlngf

A of Order (Hindi and Eng-
R Al il oty
tion No. S, .1;3&2) in Gazette of

the

Delimitation of Parliamentary and
Assembly Constituencies Qrder, 1976
(without altering the extent of any cons-
tituency as given in the Order) m
respect of the State of Tamil Nad
under sub-section (3) of section
of the Scheduled Castes and Sche-
duled Tnbes Orders (Amendment)
Act, 1976. [Placed in Library. Ses
No. LT-4166/79].

ANNUAL REPORTS OF THE REGISTRAR OF
NEWSPAPERS POR INDIA ON PRESS IN
INDIA FoOR 1976 AND 1977

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI1 JAG-
BIR SI.NG}:}: I beg to lay on the Table
a copy cach of the following reports (Hinda
and Enghsh vermons):

{1&%1 Report (Part II) of the

trar of Newspapers for India

on in India, 1976.

2) Annual Re Part 1) of the Re-

@ tiar of mPu:flrlnd;lm
in India, 1g977.

[Placed n Library, Se No, LT-4187/79])

S8HRI JYOTIRMOY BOSU (Dia-
mond Harbour): You sid you were
competent to but to only one
section of the House? i this report



1 Message
# from R. 8,

.

MR. SPEAKER : What is the reason
for the delay in regard to Item No. 7 ?

SHRI JAGBIR SINGH : There was
¥,

MR. SPEAKER : I will send it to the
Committee to look into it.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following reccived from the
Secretary-General of Rajya Sabha:—

“I am directed to inform the Lok Sabha
that the Special Courts Bill, 1979, which
. was by the Lok Sabha at its sitt.
ing held on the gth March, 1979 bas
been pamsed by the Rajya Sabba at ita
sitting held on the z1st March, 1979,
with the following amendments:—

Preamble

1. That at page 1, gfier line 17, the
following be i&wu;, namely —

“And Whereas all powers being a trust,

and holders of high  public ol:'la political
offices ate accounuable for the exercise of
their powers in all cases where Commis-
uons of Inqui appointed under the
.Commimpions of Inquiry Act, 1952 or
investigations conducted by Government
thro its agencies disclose offences com-
mit! by such holders:

Clause 3

2. That at page 2, fir lina 27 10 29,
the fullyw ing be substituled, namely :—

“(2) A Special Court shall consist of
uimn{hj (gct‘ a High Court nominat-
ed by the Chief Justice of the High

CHATRA 6, 1901 (SAKA)
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Clause 11
4 That at page 4,—
(i) in line 2, the words “jud gement
)m' order™ tﬂ? words “j 2

udgement, sen-
tence or order, not bei m:r,olocz.n-
tory order” be H
(ii) in line §, for the words *j t

b-cla , the followi
(‘:azﬁ-wcl‘;m:uhe ﬁ‘zekg)nmely :—w "8

“¢(3) Every appeal under this section
shall Lie preferred withina period
of thirty days from the date of any
j t, sentence or order of a

ial Court : .

[ rovided that the Supreme Court
may entertain  an appeal afier
the expiry of the said period of
thirty days if it ia satisfied that
the appeliant had sufficient cause
for not preferring the & with=
in the period of thirty days.”

I am, therefore, to return herewith the
said Bill in accordance with the provisions
of rule 128 of the Rules of ure
and Conduct of Bampes in the Rajya
Sabba with the request .hat the concur-
rence of the Lok Sabha to the said amend-
ments be communicated to this House.

SPECIAL COLRTS BILL

RETUVRNED DY RAJYA SABHA WITH AM-
ENDMENTS

SECRETARY : Sir, I lay on the Table
of the House the Special Courts Bill lgzg
which has been returned by Rajya Sa
with amendments,

CALLING ATTENTION TO MAT-
TER OF URGI}I'NAI[; CPEUBIJG IMPOR~

l.zmd serious siteation arising
g d—-llh;d‘m..cuz

MR. BPEAKER : Calling Attention.

SHRI RINCHING KHANDU

KHRIME (Arus West): n:;ml-
is not necemary.

l:o‘mhddeu of demolition of churches



